R Latest
GLaws.

Helping Good People

COIm

Do Good Things

Bare Acts & Rules

Free Downloadable Formats

Hello Good People !




BN e e _ REGISTERED NO. G/GNR/2

Ghe @u;arat (ﬁuuzmmmt Gﬁagzttz
EXTRAORDINARY

_I“‘UBIJSHED BY AUTHORITY

VOL.XL] TUESDAY, MARCH 9, 1999/PHALGUNA 18, 1920

Separate paging is given to this Part in crder that it
may be filed as a Separate Compilation.
| ~ PART- IV -
&cts of the Gu;arat Legislature and Ordinances pmmulgal:ﬁ:il
and Regulations made by the Governor.

The mllowmg Act of the Gujaral Leg:siaturra having been aas:::nte:d to lw
the Governor on the Sth March, 1999 is hereby published for general information..

EUM. H.X. JHAVERL, -~ =
Secretary to the Government of Gujarat,
Legislative and Parliamentary Affairs Department.-

GUJARAT ACT NO. 3 OF 1999.

L}

(First published, after havmg received the assent of the Governor in Ihe 3
G ujumt Government Gazette, on the 9th Mdrch 1999}

AN ACT

~ further to amend the Bumha.y_ vaim:_ial'Mﬁpi.u;ipal Corporations Act, 1549,
tis hm‘ehy enacted in the Fiftieth Year of the Republic of India as follows :—

j J'I‘ms Act may be called the Bombay Prminmal Mmumpai Gorporahuns {Gu]arat Amendment]l Short
ACL 1999, ; : title and
CIHIEDE e
(2) It shall come mtufﬂrceml such date mr.h: Smﬁavmnmtmy by mhfcanmm the ment.

Official Gazette, appoint. ;
Bom. 2. Inthe Bombay menc:al Municipal Curpmmimsﬁnt. 1949 ﬂwremaﬁet'refermd toas "the prmf:lpat ﬁmmd-

LI of  ‘Act"), insection 2- . : _ ment of
1949, : e w:tinnl
(1) after clause (5), the fc:liuwmg -:i&usc shall be inseried, namely :— of Bom.

.LIX of

"(6A) "carpet area” means the flcor area ofa huildmg exchu:lmg the area over which a wall 1945.
whether outer or inner is erected;”; :

fz; after clause {7, the fuilawmg clause shall be mmm:!, namaty bt

IV-Ex. 3-i e o .'
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GUJARAT GDVERNMENT GAZETTE EX, 9-3 1990 [PART IV

: I4IF Tht provisions of sections I3E i39 14[1, 141 and 141 A shall aq}pty in relation to pmfperty 1ax
levied under section 1418 subject to modifications specified in Appendix J-A.".

#

6. inﬂwpnnmpalﬁmmmﬁﬂexcepumsmmmﬂ bemmbuedassd}-mw (1) of that
ment of gection, and

section : : =
Do - (mafiersubscciion (1yas 50 re-mumbered, the ful}u'mngﬁub-sacum shall be added, namely -
:}Ifg;;g, Qimtﬂmﬂrwmmﬁ!mmmampmmmﬂymmmmvdyfmﬁwmpmﬁmy :

of property tax urndnw section {418 :

3 Prmra.ded that wlnle making any rules under this sub-section, no provision for breach thereof unﬂer
section 468, shail be made retrospectively”.; :

{b) in e proviso,. for the words Prpvml that - the wgn:]s “Provided further that” shail be.
suhsum:ed e ; s ;

Insertion: 7. Tnthe A chapm XXXI, the founwing'p.ppendix'mll be insertsd, namely -~

Appen- : .
_thI;A 2 : : _
in Bom, . ¢ 'u‘m &
LIX of : : : : e
: {See section 141F) -
S : ¥
1. In section 138"
= {h}in suh—sacnm 11},furﬂ:|:wnrds anywmmxnreonsermc}rmx the words™ any pmpe't;.r ;
1ax” shallbesuhsmuted : : g
lfl}mthemargma}nme fmthewards“Watmtnxurmnsmancytax” Lh&wordﬁ Pmpu‘s‘:ylax f
shaii be substituted.
Z. In section 13&-—
(1} in sub-section (1), fﬂrtlwwm'ds pmpet‘tjrtaxes mcmngﬂhvﬂplmn the words " pmpe::ty.
tax’ shallbesubsmmd
' ST Sﬂb—sectl{}ﬂ {2},fnrd1ewmﬂs "pmpenytam mmnga’m;ﬂmm,me words “prup&rt}

tax” shall be substituted:

3 - {3) in the marginal m:btﬂ,fnrlhﬂv-nrds pmrperzjrta.ms the words “property tax” shall be
_ submtute.d :

3. In section Iﬂﬂl— =3
.{1;.1.5, sub-section {1}, — e B

(a) for the words * any property tax”, the words "pmpm)r tax” shall be substituted;
t i : T : 0
{b) for the portion beginning with the words "which the rent paid by such occupier” and
- ending with the words ".of the said premises”, the Tollowing shall be substituted, namely :—

" as the carpet arca of ﬂm.penni_ﬂ;s accupied by such ﬂt:;cupier bears 1o the aggregate carpe
-area of the said premises accupied by both or all of them.”;






